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DETAILED PUBLIC STATEMEMNT IN TERMS OF REGULATIONS 3(1) AND 4 READ WITH REGULATIONS 13(4), 14(3) AND 15(2) OF SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES
AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, (*SEBEI {SAST) REGULATIONS, 2011") FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF
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ESHA MEDIA RESE

Corporate Identification Number; L7724

OPEN OFFER FOR ACQUISITION OF UP TO 22,89,802 (TWENTY TWO LAKHS EIGHTY NINE THOUSAND EIGHT
HUNDRED AND TWO) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF T10/- (RUPEES TEN ONLY) EACH
("EQUITY SHARES"), REPRESENTING 26% (TWENTY SIX PERCENT) OF THE EMERGING VOTING SHARE
CAPITAL ( AS DEFINED BELOW) OF ESHA MEDIA RESEARCH LIMITED ("EMRL"! "TARGET COMPANY™), ON
A FULLY DILUTED BASIS, AT AN OFFER PRICE OF T15/- (RUPEES FIFTEEN ONLY) BY OPULUS BIZSERVE
PRIVATE LIMITED (HEREINAFTER REFERRED TO AS "ACQUIRER™), FROM THE PUBLIC SHAREHOLDERS (AS
DEFINED BELOW) OF THE TARGET COMPANY, PURSUANT TO AND IN COMPLIANCE WITH REGULATIONS
3(1) AND 4 READ WITH REGULATIONS 13, 14 AND 15(1) OF THE SECURITIES AND EXCHANGE BOARD OF
INDMA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED
("SEBI (SAST) REGULATIONS, 2011") ("OFFER" OR "OPEN OFFER"),

THIS DETAILED PUBLIC STATEMENT (“DPS") IS BEING ISSUED BY CHOICE CAPITAL ADVISORS PRIVATE
LIMITED ("MANAGER TO THE OPEN OFFER" OR “MANAGER"), FOR AND ON BEHALF OF THE ACQUIRER, TO
THE PUBLIC SHAREHOLDERS (AS DEFINED BELOW) OF THE TARGET COMPANY, PURSUANT TO AND IN
COMPLIANCE WITH REGULATIONS 3(1) AND 4 READ WITH 13(4), 14(3) AND 15(2) AND OTHER APPLICABLE
REGULATIONS OF THE SEBI (SAST) REGULATIONS, 2011, PURSUANT TO THE PUBLIC ANNOUNCEMENT
DATED AUGUST 06, 2025 ("PA") FILED WITH BSE LIMITED, ("BSE") (REFERRED TO AS THE “STOCK
EXCHANGE"), SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI™) AND THE TARGET COMPANY ON
AUGUST 06, 2025, IN TERMS OF REGULATIONS 14{1) AND 14{2) OF THE SEBI {SAST) REGULATIONS, 2011.
For the purpose of this DPS, the following terms have the meanings assigned to them bolow:

‘Equity Shares” or “Shares " shall mean the fully paid-up equily shares of face valwe of T 10~ (Rupees Ten only)

each of the Tage! Company;

"Exizfing Voting Share capital” mesns paid up share capilsl of the Targel Company pior fo proposed

prefarential issue Le., 7,80,60.300 (Rupsss Seven Croves Elghty Lakhs Sikty-Nine Thousand Three Hurdred

only| divided into 75,06,930 (Seventy-Exght Lakhs Six Thowusand Nine Hundred and Thirty) fully paid-up Equdy

Sharez of face valua Rs. 10/ (Rupeas Ten only| sach,

“Emerging Voting Share Capital” means T8, 80,69, 300 (Rupees Eight Crores Eighly Lakhs Sixty Nine Thousand

Three Hundred oniy) divided inio 58,06 930 [Eighly-Eight Lakhs Six Thowsand Mime Hundred amd Thidly) fully

pald-up aquily shares of the face value Rs. 10 (Rupees Tan anly) pach of the Targer Company, as of the Tith

{tenth) working day from the closure of the Tendering Perod. This comprises of the Exisfing Voting Share Capial,

and the Prefaerential Aliotment Equily Shares (as defined bolow) being allotted by the Targot Company of &

Prefersnlial Basis bl sxcludes the Preferential Afodment Convertitle Wamants (defined below) being affiolfed on

& preferential basis;

“Preferential Allotment Equity Shares™ means the issue of 10,00,000 (Ten Lakhs) Equity Shares on a

preferential basis by the Targel Company at & prcs of T 15 per Equity Share;

“Prafarential Allotment Convertible Warrants " meanz the 1zsue of 2 38 00,000 [ Two Crores Thirfy=Mine Lakhs)

Comvertible Warrants on a preferentia basis by the Target Company af a price of 15 per waranf [0 be converfed

to an equivalent number of equity shares 8t a pce of ¥ 15 per Equity Share;

“Proposed Prefarential Isste” shall ‘collechively mean issue of 10,00,000 (Ten Lskhs) Equity Bhares and

239, 00,000 (Two Crores Thiry-Nine Lakhs) Converiible Wamanis,

“Public Shareholders" shall mean afl the equity shareholders of the Target Company who are efigible to fendsr

their Equily Sharez in the Opan Offar, except the Acguiner, sellers, the other civrent promolers of the Targel

Company and any persans deemed fo be acling n concert wilth them, pursuant o and in complance with the

provisions of reguiation 76} of the SEBI (SAST) Reguiations, 20711;

“Promofers"” shall mean “F Nagamani, K Salasubrarmarmyam, P Swarajva Lakshmi, Alexha, Hemant, Swati,

Harsha, F Narendra, F Mahendra, P indira Parvathi, P Soumya, Ginraf Charan, Bufchi Raiu B Sanpud Prameeia,

R 8 lyar Mukesh Agarwal Lakshmi ¥ Vishwanathan Knshnamurthy Jeaetendra Charudafta Murkule, Chitra

Krishramurify, Vaidyanathan K, B Shobha Rami, Pranay Swamingthan, Hygrowlh Finsnce & Inv Congalt 5

P Limited, Alshy Texiles Prvale Limifed, Binod Fermo Aloys Frivale Limifed and Supreme Consfrvctions svd

Developars Private Limited who are nof parties to the Share Purchase Agresment

“SEBI" means the Secunties and Exchange Board of India;

wellers™ shail mean Jyoli Matiaoey Beber, Shipa Vinad Fawar amd Sakshi Samir Parab who are &iso calegonssd

as Promalers corranily;

“Share Purchase Agreement” or “5PA" means the Share Purchase Agreement daled August 06, 2025 execufed

befween the Acquirer and Selers. pursuant fo which the Acgivrer has agreed to acguire T,50,000 {Ome Larh Fity

Thowsana Onfy) Equity Shares of the Targel Company consiituling 1.92% of the Existing Voting Share Capifal of

the Target Company at & price of ¥ 14/~ (Rupses Fourfeen only] per Equity Share;

*Tendaring Period” means ffe perod of T flen] Working Days dunng which the Public Sharefiolders may fander

their Equity Shares in accaplance of the Offer. which shall be disclosed in Hhe Letter of Offer;

“Working Day" has the same meaning as ascnbed fo it in the SEBI (SAST) Reguishions, 2011, as amended

ACQUIRER, SELLERS, TARGET COMPANY AND OFFER:

INFORMATION ABOUT THE ACQUIRER OPULUS BIZSERVE PRIVATE LIMITED

I The Acguirer was mcorporaled on Decamber 16, 2016, under Companiss Act, 2013 as a privals limited
company in the name and shie of "Opuluz Bizserve Private Limited' vide a Cerdificate of Incorporation
dated Decernber 16, 2016, issued by Regstrar of Companies, Mumbai, Maharashira, India. Acquirer
15 & Pnwete Company limited by shares. The. Conporate - Identification Number of the Acquier is
UT4000MHIDI6PTC 285593, There has been no changa in the name of the Acquirer since ifs incorporation.

. The Registared Office of the Acquirer is situaled at Shiv Sagar CHS Bldg C, Flat No. CB, 5. V. Read, Ambali,
Andher (Wesl) , Mumbai - 400 058, Maharashira, Indiz. The contact details of the Acquirer are Telephone:
+51- 85306 92624, and E-mad: siddharthifopuluscapital.com

fit,  Acguireris engaged in the busingss of strategic consulting and investment advisory firm focused on enabling
businesses io scale through financial inielligence, operationad clarty, and capital efficiancy. | specializes
in Virual CFO services, transaction advisory, and stralegse investimants that align with long-term value

in ?’f&a:;:rehmding Pattern of the Acquirer as on date of this DPS is as follows:
Sr. No. Name of Sharsholders Category = Mo. of Shares held | % of Sharehokding
¥ | Siddharth Saraf | Promoter 49000 ' 70
& Ajrt Naik Promoier 21,000 | al
Grand Total I 70,000 | 100

e e o e e e ————————————

¥. Ason date of thes DPS, the Authonzed share capital of the Acquiner iz 7 10,00,000 {Rupees Ten Lakivs Oinly)
comprising of 1,00,000 {One Lakh) Equily Shares of face value of T10/- (Rupees Ten only) each. The issued
and paid-up equity share capital of the Acguirer is 700,000 (Rupees Seven Lakhs) comprising of 70,000
(Sewenty Thousand) Equity shares of face value of T10/- (Rupees Ten only) each,
{Sowvce: MGT TA ed with the ROC)

Wi, Acquirer does not belong fooany groep.

Wil The eqguity shares of Acquirer are not listed on any stock exchanges in Indiz or abroad.

wlil, Mames, DIM, details of experence, qualifications, and date of appointment of the directors on the board
of directors of Acquerer, as on the date of this OFS, are as follows

Sr. | Mameof | DIN | Designation
~No | Director

1. | Siddharth
Saraf

Qualifications & Experience

Dateof |
Appointment
March 12,
2018

Qualification: Associate Chartered
Arcountant (ACA), Inslitute of Chartered
Accountants of Indi;

Bachelor of Commerce; (B, Com),
Universily of Mumbai

CFA - Level | Cleared, CTFA Instilula
Experience; 7 years of experience in the
field of financial planning, govemanca,
budgeting, forecasting, Saas Meincs and
Unit Economics, Cash and Compliance
Managemenl| and Process Automation

080182412 | Director

Qualification: Masters in Business
Addmenasiration

Experience; 27 years of experience

in Corporate Governanca & Board
Ohersighd, Strategic Business Planning &
Advisor, Data Analytics, Media and Madia
Production, Real Estate, Hospaality &
Senice Industries, Stakeholder Belations
& Trust Governance and Corporale
Gompliance & Regulatory Adherence

As on dale of this DPS, the Acquirer holds 18,086,431 shares constituting 23.13% of the Exizling Vioting
Capital of the Targat Company. lts directors, its promaters and its key managenal personnal (as defined in
the Companies Act, 20113} do not hold any shares in the Tange! Company

ix. The key financial information of the Acguirer bazed on its audied financial statements for the financal years
anded March 31, 2024, and March 31, 2023, unaudited financial statements for the year endad March 31,
2025 iz as given below:

2 |AptNaik | 0O7157860 | Director January 28,

2D

{=in Lakhs excapt EPS)

Particulars Financial Year | Financial Year | Financial Year

ended March ended March ended March

M, 2025" 3, 2024 31, 2003

S : _ (Unaudited) |  [Audited) | (Audited)
Tota! Income (including othes Incorme) [ 12531 | g1.00° 30.32 |
Profitiloss) afler tax | 2549 | 0.43 | 1,50 |
 Earnangs Per Share (EPS) N L 3542 | 0.19 ! 15.01 .
Meat worth/Shareholders” Fund * i 43,50 | 18.01| 11.88 |

Nofe: “As the Acquirer i an wnbisted prfvate company the fnancials for Mhe year ended March
a1, 2025, are permifted fo be unaudied,
“Net-worth/Ehareholder’  funds  include
and Surplus)

%, The Acquirer, its Promoters or Directors or persons in controd have not been prohibited by SEB from dealing
in secuifias, in terms of the provisions of Section 11E of the Securities and Exchange Board of India Acl,
1992, a5 amended {“SEBI Act") or under any ather Requlation made under the SEBI Act.

¥i. Neither the Acquirer mor any of its promoters, direchors, key managerial personal (as defined in-the
Companies Act, 2013} have been categorized or declared as (1) “wilful defauer” by any bank or financial
institution or consortium thereof in accordance with the guidelines on wilful defautters issued by the R8I, in
terms of Reguiation 2(1) (ze) of the SEB! (SAST) Regulatons

gl Mone of the promalars, direclors, key managerial personal (as defined In the Companies Acl, 2013) have
been categonzed as "fegitive economic offender” under Section 12 of Fugitive Economss Offender Acl, 2018,
in terms of Regulation 2(1) (ja) of the SEBI {SAST) Regulations.

xill,  As of the date of this DPS, there are no direclors representing the Aoguirer an the Board of Directors of the

Target Company,

Mo person s acting in concert with the Acquirer for the purpasa of this Opan Offer. While persons may

be deemed o be acfing in concert with the Acquirer in terms of Regulabion 2(1)(q)(2} of the SEBI (SAST)

Regulations ["Deemed PACs"), however, such Deemed PACS are not acting in concert with the Acquirer for

the purposes of this Cpan Offer, within the meaning of Regulation 2{1 {a)(1) of the SEBI (SAST) Regulations.

Eguify share capifal and ofher egudy [(Reserves
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v,
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r1; Websita: waw eshamadi:

The Acguirer has not acguired any Equity Shares of the Target Company betwesn the date of the PA e,
Auguet 06, 2025, and the date of thiz DPS, However, the Acquirer has agreed to subscribe o 10,00,000
{Ten Lakhs} Equity Shares in the Proposed Preferential Issue and 70.00,000 (Seventy Lakhs) Equity
Warrants in ihe proposed preferential aliotment The alloiment of such Equity Shares and Equity Warmrants
shall be made on receipt of due approval from the requiatory authortios, The Equity shares proposed to
acquire through Proposed Preferential lssue will be kepd in separate demat escrow account i accordance
with Regulation 22(24) of SEBI {SAST) Regulations, 2011,

The Acquirsr undertakes 1o not sell the Equity Shares of the Target Company acquirad through preferantial
issue, dunng the "Offer Period” in terms of Reguiation 23{4) of the SEBI (SAET) Requiations

Thera arg no pending lifigabans pertaining 1o the securities market where acquirer is made party to, ason
the date of this DPS

The Acquirer undertakes that if they acquire any further Equity Shares of the Target Company during the
Offer Pianiod, they will inform the Stock Exchange and the Targat Comgany within twenty-four hours of such
acquisibon,

The Acquirer shall disclose durng the Offer Period any acguisitions made by the Acguirer of -any Egquity
Shares of the Target Cormpany in the prescribed form, 1o each of tha Slock Exchange and to the Target
Company at its registered office within 24 (Twenty- Four} howrs of such acquisition, in accordance with
Regulation 18(6) of the SEBI S3AST Raguiations, 2011. Further the Acquirer will not acquire or sall any Equity
Shares of the Target Company during the period between three working days prior fo the commencement of
the Tendering Pariod and until the axpiry of tha Tendering Pariod in accordance with praviso to-Regulation
T8{6) of the SEBI (SAST) Regulations, 2011

2. INFORMATION ABOUT THE SELLERS
i, The details of the Seller are 58t out below

Registered
address of

the Seller

Whether = Nama = Nature
patof  ofthe of Entity
Promoter | Group
and
Promter

pap

Detalls of shares!
voting rights held
by the Seller
__ Post Offer
Number

Detalls of shares/voting
through | rights held by the Seller

SPA/

Fro-Oftor”
Yhof

existing
voting
capital

‘Number %, of

emenging
voting
capital

Jyoti IE
Mahadey
Bahar

204,
Anandvan
CHS Lid
Hamgar
Magar, kurla,
KMumbai =
400 024, 2
Maharashira;
India .
=hilpa Vinod |
Pawar
C1712, Sneh
Milan CHS
Lid, Mear
DAY School

, Zactor 48,
Mavi Mumbai
400706,
Maharashira
Indiz

Yes | Mone | Indnidual SPA | 347737 | 445 281731

Mo Mome | Individual oA | 323086 | 4.4 367 | 273086 10

Wl

Sakshi Samér
Parab 3
00A 1=t
Flaor,
Saurabh SHA |
CHS L.,
Prarthng hlo
Samaj Road,
Vile Pare
East; Mumbai
400057
Maharaszhira,
India

MNone | Indwidual SPA 327,186 | 419 3.0 | 2ITABE | 315

1134 | 848,000 | 0.63

Total 1 9,98,000 | 12.78

Mone of the Sellers have changed their names inthe last3 years

The other existing promoters of the Company are P Nagamani, K Balasubramanyam, P Swarajya Lakshmi,
Aekcha, Hemant, Swati, Harsha, P Marendra, P Mahendra, P Indira Parvathi. P Sourmya, Girrag Charan, Butchi
Raju P, Sanipudi Prameala, R S Iyer, Mukash Agarwal, Lakshmi V, Vishwanathan Krishnamurthy, Jestandra 4
Charudatia Murkute, Chitra Krishnamurthy, Vaidyanathan ¥, 8 Shobha Rani, Prangy Swaminathan, Hygrowih
Finance & Inv Consult 5 P Limited, Aishu Txdiles Private Limited, Binod Farro Alloys Private Limited and 5
Supreme Constructions and Developers Privete Limited who are not parties o the SPA and are not ssllers,

Upon consummation of the acquisition of Equity Shares. m accordance with the SPA and the proposed
preferential alotment, subject to the provisions of Requlation 31A of the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015 ["SEBI LODR Regulations™), the Acquerer will take contral of

the Target Company and bé clazsified as Promoters inaccordance with the provisions of Requiation 314 of

the SEBI LODR Regulations, 6.
Az an the date of this DPS, the Sellers confirm that they have not been prohibited by SEBI from dealing in
securities, in terms of direclions issued under Saction 11B of the SEBI Act, 1992, as amended o under any
other regulation made under the SEBI Act, 1992

The Sellers do not belong fo-any growp,

3. INFORMATION ABOUT THE TARGET COMPANY: ESHA MEDIA RESEARCH LIMITED ’

Wik,

Wi,

Kl

The Target Campany was incorporated as Laser Dot Limited on Febrsary 08, 1984, under the provision of
Companies Aci, 1956, as a Public Limited Company, vide Certificate of Incorporation dated February 08,
1984 issued by Registrar of Companies, Andhra Pradesh. The name of the Cempany was changed to its 8
current name, Esha Media Ressarch Limided, vide Cerlificate of Incorporation dated July 26, 2012 by the
Registrar of Companies, Andhra Pradesh at Hyderabad. There have been no changes in the name of the
Target Cormpany in the last 3 [hrea) years,

The Regisiered Office of the Target Company is situated &t T 14-16, A Wing, 2nd Floor, Satyam Shopping
Cantre, Ghatkopar [East), Mumbai 400 077, Maharashira, India Tel Mo: +91-22- 4096 G666, Email id:
nerireshamedia com | compliance@eshamedia com, Website: www.eshamedia com. The Corporate e

Identification Number (“CIN™) of the Target Company is L72400MH1984PLC322857. The Company has Tl

shifted its registered office Trom the Stale of Telengana to the State of Maharashlra by the Order of the
Regional Director, with effect from Febneary 22, 20153,

Tha Company is currently carrying on the business of media maniforing, social listening, and consumer
melligence solutions. The Compamy's Al-driven platform provides comprehensive Insights to drive your

strateqy, optimize marketing efforts; and enhance sales performance. lil.

A5 on date of this DPS, the Authorized Share Capital of the Target Company s ¥13,00,00,000 (Rupees
Thirteen Crores) comprising 1,30,00,00.000 (One Crore Thirteen Lakhs Only) Equity Shares of face value
of 10/« (Rupees Ten only) each. The lssued, Subscribed and Paid-up 3hare Capifal of the Targei is
¥7.80,69 300 (Seven Crores Eighty Lakhs and Sixty Nine Thousand Three Hundred Only) comprising of
78,046,930 (Seven Eight Lakhs Six Thousand Ming Hundred and Thiry Only ) Equity share of face value of
T10¢- (Rupees Ten Only) each. (Sowrce: www.bseinda.com); (Annual report of the Company)

The Target Company does not have subsidianes

Az an date of this 0FS, the Board of Directors of the Target Company comprises of the folfowing:

'8rNo.| DIN | Name of Directars | Designation | Date of Appointment
1. | 1196385 | Shilpa Vinod Pawar | Whole Time Director | December 10, 2017

2. | 2786570 | Chetan Rameshchandra Tendulkar | Indepandeni Diractar December 10, 2017

3, | 027B0TH8 | Shishir Dileep Joshi | Independent Diractor | March 28, 2013
(Source: wewmea.com); (www bseindia.com);
As on date of this DPS, there are no partly pald Equity Shares; and (i) there are no outstanding canvartible
securibes which are converdible info Equity Shares {such as depository receipts, fully converlible debentures,
warrants, or employea stock options], ssued by the Target Compary,
The Equity Shares of the Target Company are presently listed only on BSE Limited (“BSE") {Scrip Code:
531258 and Scrip ID:ESHAMEDIA), The |SIN of Equity Shares of Target Company i INE3ZBFIIIE. The
marketabde lot of Target Company &5 1 (One). The trading in the shares are resincted and is in GSM Stage 1
(Sourcs: waw bseindia com)
The Equity Shares of Target Company are frequently fraded on BSE, within the meaning of explanation
provided in Regulation 2()) of the SEBI {SAST) Reguiztions, 2011, (Sourca: www bsaindia.com).
The Equity Shares of the Company have not been suspended from trading on the BSE.
The key financial informaiion of the Target Company, 23 exiracted from its audited fngncial statements for
each of the three financial years ended March 31, 2025, March 31, 2024 and March 31, 2023 ara as follow:

(% in lakhs except EPS)

For the financial year ended March 31

2025 2024 2023
(Audited) (Audited) (Audited)
41.85 1342 788 |

Particulars

Total Revenue incleding other incomsa [
| Prafit{Loss) Alter Tax | (4224 (8.15) (16.24)
Earnings Par Share (EP3) - Basic and Diluted () | [0.54) 11} (23] 1
| Nest worth/Shareholders' Eund® T 10e2.38) (7120.72) (720.57) '

§ Natworth = Equiy Capital+ Othar Equity
(Source: wiw.bseindia.com); Amnual reporfs of the Company

4 DETAILS OF THE OFFER: 2:

This Offer is'a mandatory open offer and & being made by the Acquirer in compliance with Reguiations
1) and 4 read with Regulation 15{1) and Regulation 13{2A)(1) of the SEBI (5AST) Regulations, 2011, to
the Public Shareholders of the Targel Company, to acguire wp {o 22,60 802 (Twenty Two Lakhs Eight Mine
Thausand Eight Hundred and Two) Equity Shares of face value of "10/- (Rupees Ten only) each {("Offer
Shares”), reprasenting 26% (Twenty Six. Percent} shareholding of the Emerging Vioting Share Capital of the
Targei Company {"Offer 3ize™}, at an offer price of "10V- (Hupees Ten only} per Equily Share (“"Cffer Prica”),
subject o the lerms and condilions mantionad in tha Public Announcemant and to ba sat out in this Datsiled
Public Statement ("DFS") and the Letter of Offer ("LoF") that are proposed to be issued for the Offer in
accordance with the SEBI (SAST) Requiations, 2011

The Offeris baing made at a pnce of T15/- (Rupeas Fiftean anly), per Equity Share ("0ffer Price”) aggregating
to & total consideration of <3,43,47,030/- (Rupees Three Crores Forty-Three Lakhs Forty-5even Thousand 2

and Thirty only), which &5 determined in accordance with Regulations 8(1) and 8i2) of the SEBI (SAST)
Regulations, 2091

lil.  The Offer Price is payabie in cash by the Acquirer, in accordance with the provissons of Regudation 3(1) (a)
of the SEBI [SAST) Regulations, 2011.

iv.  The Offeris nobcondifional upon any minimum level of acceptance in terms of Regulation 19 of the SEBI
(SAST) Reguiations, 2011,

w.  This Offer is not a competitive offer in terms of Regulation 20 of the SEBI (SAST) Regulations, 2011

wi. The Offeris subject to the receipt of the statutory and other approvals as mentioned in Section V1 of this
OPS, The Acquirer will not proceed with the Offer in the event such stalutory approvals are refused in terms
of Regulation 23 of the 3EBI {3AET) Requlabons, 2011, In the event of withdrawal, & public announcemeni
will be made within 2 (two) working days of such withdrawat, in the same newspapess in which this DPS has
been published. and such public announcement will also be sent to SEBI, BSE and to the Target Company
at its registerad office.

wil.  The Equity Shares of the Targel Company will be acquired by the Acquirer shall be fully pasd-up, free from
all lien, charges and encumbrances and together with all the righis attached thereto, including all ighis 1o
dividend, bonus and rights offer declarad thareaf and the tendering Public Shareholders shall have obfained
all necessary consents required by them 1o g2 the Equity Shares on the foregoing basis.

wiii. Inienms of Regulabion 25(2) of SEBI SAST Regulations, 2011, as ai the date of this DPS, the Acquirer do
nal have any plan 1o dispose of or otharwise ancumber any matesal assets of the Target Campany or of any
of iz subsidianes in the mexd 2 (bao) years, except 1) in the ordinary course.of business {incheding for the
disposal of assets and creating encumbrances in accordanca with business requiraments); or (i) with the
prior approval of the shareholders of the Target Company; or (i) 1o the exlent requined for the purpose of
resiruchuring and'or rationalizalion of assets, investments, liabilifies or business of the Target Company; or
(iv} in accordance with the prior decision of board of directors of the Target Company

ix, As per Regulabon 38 of the SEBI (LODR) Regulafions, 2015 read with Rule 1984 of the Securities
Contract (Requiation} Rules, 1857, as amandad, the Targel Company s requised to maintain minimam
public shareholding, as determined in accordance with the Secunties Confract (Reguiation) Rules, 1957,
as amended, on a continwous basis for listing. Upon completion of the Open Offer and the underying
Transaclions, i the public shareholding of he Targe! Company (alts below the minimum level of public
shareholding as reguired to be maintained by the Target Company as per the SCER and the SEBI [LODR)
Requlatons, the Acguirer underiakes to take necassary steps to facilitate the compliance by the Tasgel
Company with the relevant provisions prescribed under the Securities Contract (Regulation) Rules, 1957,
as amanded, as per tha requirements of Regulation T(4) of the SEBI (SAST) Regulations, 2011 andior the
SEB! (LODR) Regulations, 2015, within the time penod staled thersin, 2., to bring down the non-public
shareholding fo 75% within 12 monthe from the date of such fall in the public shareholding to below 25%,
theough permitted rovtes andior any other such routes as may be approved by SEBI from time to time,

x.  The Manager o the Open Offer does not hold any Equity Shares in the Target Company as on the date
of appaintmant as Manager o tha Open Offer and as on the data of this DPS. The Managar to the Open
Offer further declares and underlakes that it shall nof deal on s account in the Equily Shares of the Targel
Company during the pernod commencing from the date of its appoiniment as Manager fo the Open Ofer till
e expery of 15 days from the date on which the payment of consideration 1o the shareholders who have
accepied the Open Ofer orihe date on which the Open Offer is withdrawn, a3 the caze may be

BACKGROUND TO THE OFFER:

Thiz Offar baing made by the Acquirer, in compliance with Regulations 3{1) and 4 read with Regulation 15(1 ) and

Regulation 13{2A)(i) of the SEBI (SAST) Regulations, 2011, to the Public Shareholders of the Target Company, to

acquire up 1o 22,88 802 (Twanty Two Lakhs Eight Nine Thousand Eight Hundred and Two) Equity Shares of face

walue of £10/- (Rupeas Ten only) each (*Offer Shares”), reprasenting 26% (Twenty Six Percent) sharehodding of
the Fully Diluted Expanded Capital of the Target Company {*'Offer Size”), at an offer prica of T10/- (Rupeas Ten
orly) per Equily Share ("Offer Price’), subject 1o the terms and conditions mentionead in the Public Announcemenl
and bo be-set out in this Detailed Public Statement {"DPS7) and the Lefter of Offer ("LoF") that are proposed to be

issued for the Offer in accordance with the SEBI (SAST) Reguiations, 2011,

The Board of Directors of the Target Company at their meeting held on Tussday, August 06, 2025, approved the

issuance of 10,00,000 { Ten Lakhs) Equity Shares on a preferentiai basis at a price of T15- (Rupees Fifleen ondy)

per fully paid-up Equity Shase of face vadue of TI0- (Rupees Ten only) each on preferental basis representing

11.35% [Eleven Poini Three. Five Percentage) of Emerging Voling Share Capital of the Target Company, which

are entirely being issued 1o the Acguirer under Seclion 62 of the companies Act, 2013 and m terms of SEEI (ICOR)

Regulations, 2018 subjeci to approval of the shareholdess and sigtutony approvals for cash, Further, the Board

of Directors of the Target Company at their mesting held on Tuesday, August 06, 2025, has also approved the

issuancs of 2,.39.00,000 (Twao Crores Tharty-Nine Lakhs) Equity Warrants at a price of $15/- (Rupees Fiftean Only)
aach comverible into an egual number of Equity shares ouf of which 70,00,000 {Seventy Lakhs) Equity warranizs
are proposed to be |ssued to the Acquicer under Section 62 of the companes Act. 2013 and in terms of SEBI

(ICDR) Reguiations, 218 subject to approvad of the shareholders and siatutory approvals for cash. The enblies!

parsans subscribing to the Praforantial Allatment of Convertible Warrants have undaertaken not 1o corver their

respective securities bl the 10th (tenth) Working Day from the closure of the Tendenng Penod of the Open Offer

Therefore, the aforementioned Preferential Allotment Convartibla Warrants do not constituta part of the Emarging

Vating Share Capital of the Targel Company in terms of Regulation 7{1) of the SEBI (SAST) Regulations, 2011

Further, pursuant io the Share Purchase Agreement dated August 08, 2025 (SPA] enfered info bebween the

Acquirer and the Selers to acquire 1,50,000 Equity Shares ( 50,000 each from each Sellar) (referred fo as “SPA

Shares" or "Sale Shares"} totally representing 1.92% (One Poind Mine Two Percent) of the Existing Share Capital

of the Target Company and 1.70% [One Point Seven Zero parcent) of the fully difred Expanded Voting Share

Capital of the Target Company at & price of $14 /- per share aggregating to T21,00.000- (Rupees Twanty One

Lakhs Ondy} (®Sale Gonsideration™), subject io and in accordance with the terms and conditions confained in

the SPA

The Salient features of the SPA are as under;

aj The Acguirer has agreed to purchase the Shares ("Sale Shares” | "SPA Shares’), and the -Sellers: have
agraed o sall and transler the Sale Shares In larms of the SPA

b]  The Sellers are the legal and beneficial owner of Equity Shares held by them

o) The Sale Shares under the SPA are fres and clear from all en, diaim, encumbrance, charge, mortgage and
the lika.

dl  For more specifically defined terms and other detads of 5PA, Public Shareholders of the Targe! Company
may refer io the S8, which would be available to them for inspection during the Tendering Perod at the
Office of tha Manager 1o the Offer,

The consent of the members of the Target Company for the proposed preferantial issue as mentionsd above 15

being sought-at the Extra Ordinary General Meeting ("ECGM") to be held on September 01, 2025

Pursuant to the proposed preferantial izsue and the SPA, the Acquirer will hold 33.57% (Thirty-Three Pomnt Five

Seven Percent) of the Emerging Voting Share Capital of the Targel Company. The enbities’ persons subscribing

to the Preferential Allotment of Convertible Warrants have underaken nof to convert thair respective sacurities

fill the 10tk (lenth) Working Day from the closure of the Tendering Period of the Open Offer. Therefare, the
aforementoned Preferential Allotment Converlible Warrants do not consbiute part of the Emerging Vofing -Shara

Capital of the Targe! Company in tarms of Regulabion 7(1) of the 5EBI (SA5T) Regulations

Pursuani to proposed preferential issue and the SPA, the Acquirer's holding will be 33.57% of Emerging

Vot Share Capital of the Target Company, which will be beyvond the threshold specified under Reguiation

(1) of the SAST Regulations. The Acquirer atso Intends 1o take control over the management of the Targel

Company. Accordingly, this offer is being made in terms of Reguiations 3{1) and Regulation 4 of the SEBI [SAST)

Regulations, 2011,

The offer price & payable in cash by the Acquirer in accordance with the provision of Regulation 9(1)(a) of SEBI

(43T Begulation, 2011 and subject to ferms and condition set out incthis DP3 and the Lefter of Offer that if wall

be dispatched to the public shareholdar in accordance with the provision of SEBI (3AST) Requlation, 2011

As per Regulgtions 26(6) and 26(7) of SEBI [SAST) Reguiations, 2011, the Board of the Target Company 15

raquired to conslitute a committes of Independent Directors, to provide its written reasonad recommendation on

the Offer o the Shareholders of the Target Company and such recommendations shall be published al least two
warking days before the commencement of the Tendaering Perod in the same newspaper where the DPS of the

Offer is published, A copy of the above shall be sant to SEBI, BSE and Manager o the Offer and in case of a

competing offer's to the Manager/s io the Dpen Offer for every competing OFer,

Tha Cffer is not a result of global acquisition resulting in indirect acquisition of the Target Company,

The primary abjective of the Acquirer for the above-mentionad acquisiion 5 substanlial acquisition of shares

and woting righis in the Target Company, The Acguirer may diversify its busingss aciiviies in future info other

line of business, however depanding on the requirement and expadiancy of the business situation and subject
to all applicable laws, rules and regulations, the Board of Derectors of the Target Company will lake approprizte
busingss decision from fme to fime in order to improve the performance of the Target Company.

SHAREHOLDING AND ACQUISITION DETAILS

The current and proposed sharsholding of the Acqueser in the Target Company and the delails of the acquisstion

are as follows

Details Acquirer
___ Number of Equity Shares and %

18,06, 431 Equity Shares; Z3.13% of the Existing
Capital and 20.51% of the Emerging Voling Capital
of the Company
Shares agreed to be acquired under Proposed 10,00.000 Equity Shares (11.35% of the Emerging

Preferential Issue Woting Capial)
Shares to be acquired under the 3PA 1,530,000 Equity Shares {1.92% of the Existing Vating
L i Capitad and 1.70% of the Emerging Yeling Capital)
| Shares acqured between the PAdateandthe OPSdate,. M |
Equity share proposad 1o be acquired in this Opan offar 2289 302 Equity Shares [26.00% of Emerging
| {assuming full acceptance)
Post Offer Shareholding, as of 10th working day
| after closing of Tendering Period (assuming full
| acceptance under the Open Offer)
Notes:
1. The consent of the members of the Tangel Company for the proposed preferential issug is beimg sought
through issuance of nofice of Extra Ordingry General Meeting fo be held on September 01, 2025
2 This Open Offer is being made under Reguiation 3(1) and Reguiation 4 of the SEBI (SAST) Requlations,
2011. Pursuant fo the 5P4 and the Praferential Aflotmaent (the undadying fransachons), the Acguiner will hold
33.57% of the Emenging Voling Share Capital of the Target Company
2 Futher, the enties’ persons subscrbing fo the Preferential Allpfment of Converfible Wamants have
urdertaren noet fo cormert their respective securties [ the TN (lenth) Working Day from the closurg of
the Tendenng Perod of the Open Offer. Tharefore, the aforementioned Preferential Alliofment Converfibile
Warranis do nol constifife part of the Emerging Voling Share Capdal of the Target Company in tarms of
Reguiation 71} of the SEBI (SAST) Regulations, 2011,
4. Pursuant to e conswmmation of the Uinderng Transachons inciwding the prefereniial alotment of Eguity
Straras and Waranis, the Acquirer’s shareholding witl go beyond 255 as shipwated under Regealion 5(1)
of the SEB (5A5T) Requiations, 2011 and hence has friqgerad an open offér under Requiafions 3(1) and 4
of the SEBI (5A5T] Reguwations, 2071,
OFFER PRICE
The Equity Shares of Tanget Company are presently ksted only on BSE (Scrip Code: 531259 and Sorip 1D ;
ESHAMEDIA). The ISIN of Equily Shares of Target Company is INE32BF01016. The marketable kot of Targel
Company is 1. As on the date of thig DPS, the shares of the company are trading under Enhancad Surveillance
Measure (EEM} slage 1. (Sowrce: www bseindis,com)
The trading turnower in the Equity Shares of the Target Company on BSE, during the twalve calendar months
pracading the calandar month in which the public announcement was required 1o ba made (“Relevant Period™),
is a5 sef cul below:

-Enarahuldim;- as of the date I::JF'-P.

5246.233 Equity Shares
{59.57% of tha Emerging Voting Capital)

| Date of Public Retevant Pariod Total no. of Equity Total no. | Annualized
. Announcement Shares traded during the | of listed | trading turnover
twelve calendar months | Equity | (as % of Equity
prior to the month of PA | Shares | Shares listed)
August 06, 2025 | August 01, 2024 to July 31, BE04T1 7805930 11.28
2025

[Source: pWW.OseiNgs. cor)
Bazed on the above, the Equity Shares of Target Company are frequenily fraded on BSE, within the meaning of

epaper.financialexpress.m{’r‘. .

continued on mext page
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PUBLIC NOTICE OF ADVANCE METERING TECHNOLOGY LIMITED UNITED DRILLING TOOLS LTD
3 r~ Regd. Off.: LGF, E-B, Maiviya Magar, Mear Gesta Bhawan Mandir, New Deihl - 118017 !
LOSS OF SHARE CERTIFICATES 3 b e gl REGD. OFFICE : 139 A, First Floor, Antriksh Bhawan, 22, Kasturba Gandhl Marg, New Dathi - 110004
EOR CLAIM EROM IEPE AUTHORITY) Corporate Office: C-4 to C11, Hosiery Complex, Phase-Il Extension, Modda-201305 / .
(FUR CLAIN FRUM IEFF AUTHURITY) APOANCH METRNMG TRECRSSSCY AT  Tgl: 0120 6958777, Email: corporated@pkrgroup.in, Web: www,pkrgroup.in CIN # L31401DL2011PLC2T1354 (T in Lakhs) E-mail 1D - compsectiiiudtlid.com, Website - www.udtliid.com Phone Mo, 0120-4213430, 4842400, Fax No. M 20-Z462674
Pursuan! fo Rule B of the Investor Unaodited Conselidated Financial Resuits for Unaudited Standalone Financial Resulis for EXTRACT OF UNAUDITED STANDALONE AND CONSOLIDATED FINANCIAL RESULTS
Education and Protection Fund the Quarter Ended 30th June 2025 the Quarter Ended 30th Juna 2025 FOR THE QUARTER ENDED JUNE 30, 2025 {T in Lacs, Except EPS)
g"ﬁm”';“;‘;ﬂé A;ﬂ‘;&"ﬁfﬂmeﬂml Particulars Cansolidated Standalane - ~ Standalone | Consolidated
LA ! & groa's Quarter Ended Year Ended rier Ended Year Endad
that share cedificate for 3200 equity S MEMARAGRe Aeeoniel  DONdarTided 0 pYSMLEAbes &r. Quarier ended Year ended Quarter ended Year ended
shares of Sundram Fasteners Limited 30th June-25| 315t Mar-25 | 30th June-24 | 31st Mar-25 | 30th June-25 31t Mar-25 | 30th June-24 | 31st Mar-25 No. Particulars 30-Jun-25 | 31-Mar-25 | 30-Jun-24 | 31.Mar-25 | 30-Jup-25 | 31-Mar-25 | 30-Jun.24 | 31-Mar-25
having & face value of T1 each, standing . [Unaudited) | (Audited) | (Unaudiled) | {Audited) | {Unaudited) | (Awdiled) | {Unaudited) | (Audited) Unaudited | Audited | Unaudited | Audited |Unaudited| Audited |Unaudited| Audited
i i s 2 7 . 7
in the name of Late RUCHIRA RAMDEQ SR, Aogh | ehh)  RaR | VecRAR |l seles)  SOROE i itk i | Total Income 322473 | 326525| 547705 | 17,508.52 | 319876 | 323857 | 548567 | 17,001.44
PAl and TENKANIDIYUR RAMDEQ PAI Proft | Loss) before e and excephonal sems 24054 [TH0.3T) 208,77 {230,98) G ET . (reF 18 . 21045 (856, 76) [ | Net Profit before Exceptional
and bearing the following distinctive Excapticnal lteens {Nel - GaindLassh) : : : ) )
Bt bt Lot and Extraordinary items and tax | 41252 379.95 616,24 | 1,963.60 41477 566 | 62191 1,588.21
numbers have been lost. | request the Pt | [Loss} before tx and e s -
Company to Issue duplicate share axcopfional itoms 240,84 (710.37) 209 77 (920,18 ME2T | (12018 210.45 [936.76) Il | Net Profit before Extracrdinary ; i
certficate in lieu therect and aiso efiect S i TR T e e S e S i e e itams an.d fax 44252 | 379.85| 61624 | 196360 | 41477| 38566 B21.04 | 188821
transmission of said equity sharas in my fl:n':aI-E-:lmprE'nerlswe ncame far the period ) ) ’ | o I | Mel Profit Balore Tax 412.52 A72.85 616.24 1,963 60 414,77 JB5.EE 621.81 1.548.21
name, [Comprising Profilf’ (Lass) for the pedod W | Med Profit!(Loss) for the pericd 281449 38451 431,15 1.481.92 295 67 JBR.98 434 .37 1,502.52
Folio Mo, : 585 {after tax) and otner comprahansive
W i x| - s e : W1 | Total Comprehensive Income for
. irame (after b)) 238,38 (111,72 211 45 (932,49} J4E.53 (T2 4E 241,34 (A40.E1)
Name of Shareholder(s): L S o i, ol B, [ o8 L gl 8 it siialintd ) the periad, nat of tax sene7 | 3sgq7|  d317r | v4emes | 20484 asgr| 4o | 1490
1. RUCHIRARAMDEC BAl Equity Share Capital 80287 02 &7 0257 A02.57 Ba2.a7 802,67 B2 &7 BOZ.8T
'.r KANIDIYUR RA ‘Reserves (excuding Ravalustion Reserve) | = o T . 1 | | SeSE Wil | Paid-up Equily Share Capital
Z, TENKANIDIYUR RAMDED PAI postclipt st el (Face Valus of Rs. 10/-each) | 2.030.31 | 2,030.31] 203031 | 203031 | 2030.31| 2,000.31| 203031 |  2,030.31
g:ﬂlﬂct ﬁgiﬂ ate No(s) : 400504 T o yan NA HA hA §,184.30 A N4 KA B,326.50 | Wili| Other Equity - | 24 280 57 24, 28067 - | 24,380.14 - | 24,390.14
are Lertifc ols): Earnings Par Share(Face value of A5 pach)
e y Ix | Earning Per Shara {from
Distinclive Nos, : B 150 {4.42) 1.31 [5.73) 1.53 (4 48 1.31 [5.83) c
i g ; : ; antinuing Gperations)
From 52890841 To 52834040 il Lo hiac L ] ot _ e (#) Basic 143 | 180 2.3 33|  ras|  1se| 2 7,38
Any person who has a ciaim in respect of Matas:- (1) The abeve consoldated!slandalona fnancial resukis wera raviawad by the Audit Commities at #ig meebing heid on 13t August 2025 and approvad and taken on record (b Diluted 1.43 1490 513 733 1.45 .90 244 748
the said securities should lodge such by the Hoard of Direcsars at tha meating fiald on 12th August 2025, (2] These consolidfated'siandalona financia results have baen prepared in socordanca with the recogniticn ] ——— -
edalmwith eid o the Cam atils ard measuremend prnciples laid down in bndian Accounting Standard (Ind AS'} - 32 'Intenm Finaroal Reporting”, notiied undar secton 133 of the Comparies Act, 2013 read wifh Notes:
AL s . Py Sl Campanies {indian Accounfng Sandards} Rules. 2015, sz amended fom fime 1o ime. and other accountng prncioles ganeraly acceated in Indi, {3] The-abova'is an extract of 1 The Company's and ils subsidiary’s Business aclivilias falls within a singhe business segmant [Engineering] in tarms of Accounting Siandard
Registered Office, MS. SUNDRAM uraudited ConsolidatedStandalone Financial Resulls fikd with the Stock Exchanges under Regulalion 33 of the SEBI (Lisling Obiigations and Disciosure Requirements) Regulatons, “1ral ICAL
FASTEMERS LIMITED, 88 A VI 2015, Tha Unaudllnilﬁ I-:nan-::al Fesults are availsblo on the Stock Exchange '._lna‘clsrlu rwaw bsendia.com) and on the Group's 'hEl:.lsl.:'B (www pkrgraup,in), (4) Mo Provision for £ The statement includes the resulls of the following enfibes: {a) United Drilfing Toals Lid. (Parent) (b) P Mittal Manufacturing P Lid. (wholly owned
FLOOR. DR. RADHAKRISHNAN SALAIL Deferrad Tax Liabiltes! Defared Tax Assets has been recognized durng the guarier ended 30 June 2025 due to carried forward business ksses and unabsarbed depreciaton, subsldiary)
2 a, (5} I Ihe aforesedd fmancats msuks all fia figures ars aedilad excapt for tha figuras of guarlar andad 30t June 2025 and 3lth June 2024, Furiner, tha figures dor fhe quartsr : e I ,
MYLAPORE, CHENNAI - 600 004. Email arcled 3tst March 2025 are derived hased on lemded review resufs for The ning manths ended 31at December 2024 and audited reslts of the year ended 315t March 2025 S Previous period's figures have baen regroupedinesiranged and recasified, whersever necessary. ,
investorshelpdesk@sficomn or o its Fob and an Bahaltof fhe: Bosrd 4 The figures for the quarter ended March 31, 2025 being the balancing figure batween audited figures in respect of the full financial year and
Share Transfer Agents, Integrated E E i i"_ ke’ e e published year to dats figures up to the end of 3rd quarierof the ralevent financial yesr,
Registry Management Services Private h‘ Advance Metering Technalogy Limited 5  Given the nature of business of the Company and proguct mix in the respective quarter, the results of any quarier may nat be a true andior
Limited. “Kencas Towers™ 2nd Floar Ty 2 Sdi- proporbenate raflection-of the anmeal perfeemance of the Campany. Further quarter o quarter resulls are also affected by the type of the products
N1 HI En ) N h U ] iPrasiant Ranade) manufachuradisold during that guarter.
=1 I b E_'E i 9 smqq Placa: Nolda Maneging Dlrsctar 5 'We anilcipale that revanue in the upcoming quartars will shaw a significant Increase &5 compare to the current quarter, This expectad growth is
F‘F'Uﬂd-TN'ﬂlﬂ-ar- Ehﬂﬂ!"m : EJ_:ﬂﬂ“I_T. Emﬂﬂ- - E i driven by orders in hand and expectad ordars,
einward@integratedindia.in within 15 Deia~ St Knguat 1028 DA § The Board of Directors at its meeting held on August 12, 2025 has declared an interim dividend @ 6% |.e; Rs, 0,60 per equity share

days publication of this nofice, else the 7

Compary will proceed to setlle the claim "IMPORTANT"

in favour of the registered holder(s) |
claimant. The Company shall not | P\whilst care is taken prior to acceptance of advertising
copy, itis not possible to verify its contents. The Indian

The above unawdled guarberly inascial results (Standalone & Consalidated) have been reviewed by the Audl Commithes &-approved by e Board
of Direciors at their meating held on Augusi 12, 2025, The Statulory Auditor’s Nas camied out "Limited Review” of the same, These are being filed
with tha BSE Lid, and Maticnal Stock Exchange-of India Ltd. Far more details on unaudited rasulis. visit our website - www, udtltd, com. and
winbiglo of exchange(s) L8] wiiw bzeindia, comand www . nsaindia. com.

B The unzudited querlerly Financial Raszulis |Standalone & Consolideted) of the Company have been preparad in accordance ‘with Indian Accounding
Standards (Ind-A5) nolified ender saclion 133 of Companies [Indian Accounting Standards) Rules, 2015, as ammanded by the Companies (Indian

TECPRO INFRA PROJECTS LIMITED UNDER LIQUIDATION

CORRIGENDUM

NOTICE FOR E-AUCTION SALE OF ASSETS UNDER INSOLVENCY AND
BANKRUPTCY CODE, 2016 PUBLISHED ON 9TH AUGUST 2025 FOR AUCTION

entertain any claim thereafter. Any person
dealing with the above said shares will be

Emall Id: nitin joshi@elppe com | | Whatsoever.
Placa : Mumbai
Date © 13.08.2025

Express (P) Limited cannot be held responsible for such

Parle Pushpa Building No.1,
Ground Floor Block Mo,
Mahant Road Extension,
Mear Litkarsha Mandal Circle,
\Wile Parle East, Mumbai,
Maharashtra - 400057

individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

Lastdate for the liquidation process may be read as 239,202 5 instead of 30,925
puhlished.
All other terms remains the same as published on 9.8, 2025,

Sd/-

For Tecpro Infra-Projects Limited {In Hguldatbon)
Satyadlev] Alamiud - Liguldator L
IBBI Registration No. |IEE|/1IPA-DOZ/1P-NOD0T1 201720108/ 10205
Flace: Chennai Date: 1282025

Data - 12008/ 2025
Place - Naida

Accounting Standards) [Ammendment) Rules, 2016 and the other accounting principles generally sccepiad In india,

doing soat their own risk, tot p | q . q SCHEDULED ON 9TH SEPTEMBER 2025 FROM 11.00 AM T0 2.00 PM 9 Tha above s an abstract of the datailed format of waudited quartedy financial results (Slandalona & Consalidated) for tha 15t quarter endad June
Mame of the clammant, | | contents, nor O!‘ any .OSS or amage mcurre. as a Eul::-n_'||55|-:-n of documents tn_ihe auction portal: On or before 5.9,2025 may be A0, 2025, filed with the slock axchangelis) under regulations 33 and other applicable requialions of SEB| LODR Regulations. 2015:
Nitin Sharad Joshi | | result of transactions with companies, associations or | | read instead of 1.9.2025 published. For United Dritling Tools Ltd.

-1
@I: Sdi-
Kanal Gupta

Managing Director

axplanation provided in Regulation 2{]) of the SEBI {SAST) Regulations, 2011, {Source: www. beaindia.com). 2. In terms of Regulation 23 of tha SEBI [SAST) Regulations, 2011, m the evant that, for reasons outside the 6,  BSE shall be the Designated Stock Exchange for the purpose of tendering Equity Shares in the Cipen Offer.
4, The Offer Price of T15/- (Rupees Twelve only) per Equity Share has been determined, in lerms of Regufations 8(1) reasonable confrol of the Acquerer, the approvals specified i this DPS as set cut in this Part or those which 7, The Acquirer has appointed Choice Equity Broking Private Limited (“Buying Broker”} for the Open Offer through
and 8(2) of the SEBI (SAST) Reguiations. 2011, after considering the following: become applicable prior to completion of the Open Offer are not recesved or refused or any of the conditions whom the purchases and the setilement of the Equity Shares tendered in the Opan Offer dusing the tendering
pracadent under tha SPA are not met, ther the Acquirar shall have the mghl lo withdraw the Open Offer. In the aried shall be made. The contact details of the Buying Broker are as mentioned balow:
SlNo | Particulars Price (in ¥ per Equity Share) event of such a withdrawal of the Open Offer. m:iqmuimr. theough the ?Eagﬂ' tor the Opan Offer, shall, within :p b
a) | The highest negotiated price per share of the Target Company for | 14.00 2 {two) Working Days of such withdrawal, make an announcement of such withdrawsl stafing the grounds for the - Name: Choice Equity Broking Private Limited
acquisition withdrawal in accordance with REQUlHtHJI'I ?3(2] of the SEBI ‘I_S-'!'-ST:I REQUlEHDI’IE. 2011, Address: Sunil Patodia Tower. J B Hﬁgﬂ' Andheri (East), Mumbai-400093, Maharashtra, India
B} | The highest price paid for the ‘acquisiton of price through the | 15.00 5. MNon-resident Indians [“NRIs™), erstwhile overseas corporate bodies (“OCBs™) and other non-resident holdars ' - - ' - -
| preferential allotment of the Equity Shares, if any, must obtzin ail reguizite approvals/exempticas required (including without limitation. | Tel. No.: + 91 22.67079832
b} | The volume-weighted average price paid or payable for acquisition, | Mot Applicable the approval from the Reserve Bank of India (“RBI"), if any, o tender the Equity Shares held by them in this : Email: jeetender joshigichoiceindia.com
by the Acquirer, during the fifty-two weeks immediately preceding the Open Offer and submit such approvats! exemplions along with the documenis required to accept this Open .
date of PA; Offar. Further, if the Public Shareholders who are not persans resident in India (inceding: NRIs, OCBs, foreign | Investor Grievance Email id: igfichoiceindia.com
gl | The highest price paid or payabie for any scquisition, by the Acquirer, | Not Applicable ingtitutional investors {"Fls™) and foreign porifolio investors {"FPIs") had required any approvals {incheding from Webelté: wasichaksindia:com
during tha twanty-six weeks immadiataly precading the date of PA the RE| or any other regulatory authority’ body) at the time of the onginal investment in respect of the Equity ; i
dj | The volume-weighled average markel price of equily shares for a | 13,27 Shiares #’fm oy them m_"_TE”"!'" they will be :_'equlred to subimit '_:“:’F'ies of such previous approvess nal they weilld Contact Person: Mr. Jeetender Joshi
period of sixty trading days immediately preceding the date of the PA have obtainad for acguiring®olding tha Equity Shares, along with the other documeanis raquired to be lenderad to - - N
| as lraded on the BSE, baing the stock exchange where the maximm accept this Open Offer, |f the aforementioned documents are not submitted, the Acquirer reserve the right to reject | SEBI Registration No: INZD00160131
volume of frading in the equity shares of the Target Company are such Equity Shares fendered in this Open Offer. B, Publc Shareholders who desire to tender their Equity Shares under the Open Offer would have to intimate their
recorded during such penod 4. Public Shareholders ciassified as QCBs, if any, may tender the Equily Shares hald by them in the Open Offer respective stock broker ("Selling Broker”) during the nomal trading hours of the sacondary market dunng the
g) | Where the shares are not frequently traded, the price determined by | Mot Applicable pursuant to receipt of approval from the RBI under the Foreign Exchange Management Act, 1993 and the Tendering Period. The Selling broker can enter oeder for dematerialized as well as physical Equity Shares,
the Acquirer and the Manager taking into account valuation parameters regulations made thereunder. Such OCBs shall approach the RBI independently to seek approval fo tender the g A separate Acquisition Window will be provided by BSE to factate the placing of onders. The Selling Broker would
par Equity Share including, book value, comparable frading mulfiples, Equity Shares hekd by them in the Open Offer be required to place an order | bid on behalf of the Public Shareholders who wish io tender Equity Shares in the
| &nd such oiher parameters as are customary for valuation of shares 5. Subject to the receipt of the statutory and other approvals. if any, the Acquirer shall compiete all procedures Open Offer using the Acquisition Window of the BSE. Before placing the order / bid, the Selling Broker will be
fi | The per equity share valua computed under Regulation 8{5) of the | Not Applicableg relating to payment of consideration under this Offer within 10 {ten) working days from the date of closure of the required to mark Ben on the tendered Equity Shares. Detads of such Equity Shares marked as lien in the demat
SEBI (SAST) Reguiations, 2011, if applicable lendering period fo those Equity Sharsholders whose share cerbficates andfor other documents are found valid account of the Public Shareholdars shall be providad by the depository fa the Indian Ciearing Corporation Limdiad
@ Not applicable since the Offer is not pursuant bo an indirect acquisition In terms of the SEBI (SAST) Regulations, and in oeder and are accepled for acquision by the Acquirer _ _ (“Clearing Corporation”).
3041 6. Where any ?tﬂ‘”tﬂ"f or other approval E"“E”'jﬂl to some but ”D_t afl of the Public Shareholders, the Acquirer shall 45 The cumutative quantity tendared shall be displayed on BSE s websita {www.bsaindia.com| throughout the trading

5. The Offer Prioa s highsr than Iis Highest of tha:aoun speciBed in tabls, in point 4 abiove; Therefore, in termis have the option fo make paj.rrrl'lent t: such Public Shareholders in respect of whom na statutory or other approvals s@gsion at specific intervals by BSE during the Tendaring Pamod.
of Reguiztion 8(2] of the SEBI (SAST) Regulations, 2011, the Offer Price is fustified, are required in ﬂ’:ﬂer o -:t::.-np sle this Cpen Offer. ) : - 11. In the event-Seller Broker of shareholder is mot registered with BSE then thal shareholder can approach the

6. Inviaw of the abova parameers considerad and in the apinion of the Acquirer and Manager to the Offer,the Ofier - case of defaylnon TEEIN ok any ialulory. appecrval e clhes ﬂnqﬁwal referred in , the SEBI may, if satishied Buying Broker as defined above and tender the shares thraugh the Buying Broker after submitting the details as
Price of ¥15- per equity share s justified in lemms of Regulation 8 of the SEBI (SAST) Regulations, 2011, }Eﬁlie'ﬂﬁﬂ f“'mf;_"";‘"ﬁ”e f;ﬁz':p’;;ﬂ;n“f; I‘:Eﬂg? :11-:: ﬂi;?:t;;:ﬁ; :?Eﬁ?fﬂm o ‘Lﬂ may be required by the Buying Broker to be in compliance with the SEEI (SAST) Regulations, 2011,

7. Since the date of the Public Announcament anl:_l as on the date of this DPS, there have been no corporate subject to the .ﬂu:::q:uirw aar n;gln QHLF;}I;H infareet 1 ha Ishamhc&ﬂarg?as dq'n;ga d by the SEBI, inlterms m&ﬁﬁmﬁ '-!?. The markﬂ.tah_la hiﬂfTaiget.Emnpany for physical mode al.'u:l r-:::' da-:jaterializﬂd m_u-:le is1 ilFJnu]_
ANnoUINCEMents by the Target Company wasraniting adustment of any of the reIEvant_ price paramaters under 18114} of the SEBI [SAST) Regulations, 2011, Further, if delay occurs on account of williul default by the Acquirer 13.  Upon finalization of the en!lth?merlt only accepted quantity of Equity Shares will be debited from the demat
Fegulation 8{3) ::nf the SEBI _I:SAST] I:tegulatmns. 2011, The Offer Price rlnayr be revisad in 1th. event of ar.|5r in obiaining the requisite approvals, Requiation 17(3) of the SEBI (SAST) Regulations, 2011 will also become acoount of the concerned Public Shareholder.
corporale EEII-:?M like hl.'.lf'll:JS. righls, split, #lc, whera the FECﬂrFl data Ff:nreﬂammg siich mq:-e:-rqle actions falls within applicable 2nd the amount lying in the Escrow Account shall become liable for forfeiture 14. The Equity Shareholders will have to ensure that they keep a Demat Account active and unblocked to recenve
ﬂ{ﬂ'lreglllﬂ.ff:mng Diays prior tnﬂ".a mnmnqemem u-iTendennlg Period of the Offer and Public Shareholders shall VIl TENTATIVE SCHEDULE OF ACTIVITIES credit in case of return of Equity Shares due to rejection or due to prorated Open Offer
be notified in case of any @usmn in Offer _F'nca andlor WEF Size, _ 1 15 As per the provisions of Regulation 40(1) of the SEBI LODR Regulations and SEBI's press release dated

8. There has heert.nu- TEVISION In 111&_ Offer Frice or to the .3|ze of t!'us Ortfer:as on the date of this DFS. . Activity | (Day and Date)" | December 03, 2018, bearing reference no. PR 492018, requests for fransfer of securities shall not be processed

9. Anupward revision in the D!’lar Price or 1o the size of this Offer, It any, on account of competing offers or atharwisa, Date of Publs Announcement | Wednesday, August 06, 2025 | unless the securities are held in dematerialized form with a depository with effect from Apel 01, 2019, However,
will be dnr_le at any fime priar o l:he mmmencemﬂent of the I_aﬁt one working day befare the cumrﬂemement af Date of pubbication of Detailed Public Statement in the newspapers | Wednesday, August 13,2025 in accordance with the circular issued by SEBI bearing reference number SEBIHOICFDICMD1/CIRIPI2020/144
EEE w‘i";}ﬂ Fel:m"—‘ "—"f mlﬁu?ﬂﬂﬂﬁ;lﬂ .ﬂﬂmr:alll'lc:ﬂ '-'-II!: Regulation ;.BM:! of the EEEIJEAST& Rﬂ?mﬁbﬁ;ﬂ- 2011, In Last date for filing of the Draft Latter af Offer with SEBI | Thursday, August 21, 2025 dated July 31, 2020, shareholders holding securities in physical form are allowed 1o tender thareg in an open
Eﬂiﬁanrly ;:jcnmr?: ?;; '5..- n'rmisq gsrs:am? r‘rﬂhﬁ Euc;igff:;lm:ggm:lﬁ ?HEE ”?; Dsamae::n:.?;;aﬂf;z;fﬁ:;mﬂz Lasl date for public announcement of competing offer|s) | Monday, Seplember 15, 2025 | ;ﬁhZa]S'n:I[: tEﬂhdm-Bdr!nEl Ehal_llbg l;as Dulr 1h?-, pf_nmlsrgns of ::HEEEH iS..;.ET!] ?a%ula;nﬂs.EED‘]: : ;hfﬂm"n%dﬁ" P‘;I:-Im
DPS has heen publishad: and (i) smultaneously with the issue of such announcement. inform SEBI, BSE and Last date for receipt of comments from SEB on Draft Letter of Offer {n the | Monday. September 15, 2025 o Hmm i .q”"’;{ ETEEI':';:E H’miﬂm E'Emnf:'g,'jh i “; o i'r q”r:’:ﬂ ﬁ'“h'”." 14 FE”I
tha Target Company at its registerad office of such revislon, event SEBI has not sowght clarfications or adddional mformation from the i it ! : provisians ot the i } Reguiaians, =inarenoicers whowish lo-afler [hair prysica

10, As on date of this DPS, Ihere is no revision in the Offer Price or Offer Size. In case of any revision in the Offer Manager 1o the Open Offer) _ quily Shares in the Offer are requested 1o send their original documents as will be mentionad in _l:ha Letler of

: : : . e ; : Oiffier to the Registrar 10 the Offer 50 as 1o reach them nol later than the Offer Closing Date, 11 is advisabée 1o first
PYGSN. T, tem ML N NN SRS O cErons ol eguerion SO0 S e ot ) e D) | Wi gty Seplintut 17, 2075 email scanned copies of the original documents as will be mentioned in Ihe Letter of Offer 1o the Registrar to the
Requlations, 2011 which are required to be fulfiled for the said revision in the Offer Price or Offer Size. Last date by which the Letter of Offer to be dispatched to the Public | Wednesday, September 24, 2025 Eiffar arid than sond phy&n:E;I miﬁ o e clerag i Hﬂﬁimmr o the O as will b oeovided in the Letter of

1.  inthe event of acquisition of the Equity Shares by the Acguirer during the Offer-Period, whether by subscripfion or Shareholders whose name appears on the register of members on the Offer. The procass for lendering the Offer Shares by the Public Sharsholders hakding physical Equity Shares wil
purchase, al a price higher than the Offer Price, then the Cffer Price will be revised upwards 1o be aqual 1o or maose Igentifiad Data b ' i ! Py
: . : : SR . : & separately enumerated in the Letter of Offer
than the highest price paid for such acquisition in terms of Regulation 3{8) of the SEBI {3AST) Regulations, 2011, Last date for upward revision of the Offer Price andfor Offer Size | Monday, September 28, 2025 | 16 Eduity Sh kst I e O VR b thes Shardtiid
A% per the proviso o Regulation B(8) of the SEBI (SAST) Reguiations, 2011, the Acquirer(s) shall not acquire any Last Date:by which the: comenitias of the. Independent dimetors of the | Mnday, September 28, 2025 16, Equsty Shares once tenderad In the Offer cannot be withdrawn by ar Ers.

Equity Shares after the 3rd {third) Working Day prior to the commencement of the Tendering Period and until the Tar : 3 e : ; ' ' 17, Equity Shares should nol be submittad ! tendered to the Manager to the Cpen Ofer, the Acgquirer or the Tangel
_ get Company & raquired 1o publish its recommeandation to the Public
expiry of the Tendering Period Sharholders for this Open Offer Company,

12, I the .I’.u.-:qmrel. acquire E.qurl".'_ Shares of the Tanget !:a::umpw.],r during the perod of twenty-six weeks after the Diatn of publicaion of Oner Offer cening PLETC ARnOuCAmaNL in-tha | Tusidsy, Saglermbar a0, 2025 THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THIS OPEN OFFER WILL BE
Tendering Period at a price higher than the Offer Prica, then the Acquirer(s} shall pay the difference batween D IETeaE I which e TIPS hask St aublistiad AVAILABLE IN THE LETTER OF OFFER, WHICH SHALL ALSO BE MADE AVAILABLE ON THE WEBSITE
the highest acquesition price and the Offer Price to all the Public Shareholders whose Equity Shares have been o : i) OF SEB! (www.sebigow.in). EQUITY SHARES OMCE TENDERED IN THE OPEN OFFER CANNOT BE
HGEE_[.‘ITEﬂ in the Offer within B0 ['Sl!i:l':,':l dﬂ:ll".-." from the date ﬂd'EIJL‘.h E.I:TI:]IJiEi[a'.'l-I'I. Dﬂtﬂ' Elr commencement of the TEI'IE'Eﬂ“ﬂ F'El’B.'IId l: HHEI' GFIEI'IIHH Date :I | II'II'tE!*dI'IEE'I.'iEI!.I'. I:'Etﬂ-bﬂf 01 ¥ Fid Fas] wm_mRAWAH B‘l’ THE SHAHEH'DUJEHE.

V. FINAMCIAL ARRANGEMENTS Drate of clogire of the TEf'IﬂIE-'[i[‘IEI Pernod ("Offer Elﬂlﬁil’lﬂ. Dﬂtﬁ"] 'l'I"El'dI'IEEdEﬁI'. October 15, 2025 1X. OTHER INFORMATION

1. The Total consideration for the Open Offer, assuming full acceptance under the offer, i e. for the acquisition of Last date of mnmunicay’ng the l"EI'E‘E[-"53"'“3'3‘-"-_‘5F't-?'f"“:*EJ and completion | Friday, Oclober 31, 2025 1. The Acquirer accept full and final responsibdity for the information contained in the PA and the DPS and for the
2289802 {Twenly Two Lakhs Eighty Nine Thousand Eight Hundred and Twa) Equity Shares, al the Offer Price of of payment of consideration or relum of Equiy Shares to the Public obligations of fhe Acguirar lakd down in the SEBI (SAST) Requlations, 2011 in respect of this Open Offer,
215/~ (Rupees Ten onfy) per Equity Share is 7343 47,030/ Rupees Three Crores Forly Three Lakhs Forty Seven Sharehcidars of the Target viompiany : : 2, Allthe information pertaining to the Targel Company contained in the PA and this DPS or the Letlar of Offer or any
Thausand and Thirty Only) (“Offer Consideration”), Lasl date rur_ pub{mamn of posl Open -:}ﬁer public announcerment in the | Friday, Nevember 07, 2025 othar adverlisemantipublications made in connection with the Open Offer hias been compded from Information

2. The Acquirer has confirmed that 1he;t_ha1.le sufficient anl:l_ adequate financial FESOUCES to fulfil the uhli_gatrnns newspapers in which the DPS has been published . publishad or provided by the Target Company or the Sellers, as the case may be, or publicly available sources.
”"d'_” the GPE"‘I Cifer and have put n place firm financial arangements for financiaf resources raquired rﬂf " The above limelines are indicative (prapared on the basis of limalines provided under the SEBI (SAST) The Acquirer and the Manager 1o the Open Offer have not been independently verfied such infeemation and do
the lmID|EF§.r;:fta’ﬂWL'?;1hE Cpen Offer, in terms of Regulation iﬁm o e ‘?‘ESI (SAST) Hﬁ”ﬁg"ﬂﬁﬁ F”ﬂhm' r']t Regqulations, 2011) and are subject lo receipt of relevant statutoryrequiatory approvals and may have fo be not accept any responsibilty with respect to information provided in the P4 and this DFS or the Letter of Offer
:;;cﬁf . Iin'::‘giuf ﬁtﬁiﬁ:ﬁmﬁ;ﬁﬁﬁ%ﬁm' o GO R e 3L revised accordingly. To clarify, the actions sel out above may be complefed prior to their corespanding dates pertaining to the Target Company.

o - . : : e & _ subyect fo compliance with the SEBI (SAST) Regulations, 20711, 3. Inthis DPS, all references to " or “Rs.” or "Rupees” or INR” are references to the Indian Rupes(s)

3. Dhiraj Lalpuria, Chartered Accountants, [Partner's Membership Moo- 146263) (Firm Registrabon Moo- ’ : = ; ! ;
112723WAN 100062) (Firm Name:- M's. §. K. Patodia & Associates) having its office at Sunil Patodia Tower, JB “ The Identified Dale s omly for the purpose of Iill'ﬂf{?n'.r.'.'mng the Pubie Shareholders as an Suc.h_ date fo whom 4, in this DPS, any discrepancy in any table between the total and sums of the figures listed s due to rounding off
Magar, Andheri East. Murnbal 400039, Phone No.022 6707 9444, Email. info@skpatodiain, have through its the Letter of Offer would be sent in accordance with the SEBI (SAST) Regulations, 2011. It fs clanfied that al the andlar regrouping,
cerificate dated August 12, 2025 bearing UDIN 25146268BMIXZUBT31 certified that the Acquirer has made firm Putitic Sharehalders equiy .Ei"u:al"i'ﬁufﬂ'Er-t.'u of the T'ﬁ'fﬁfﬂ Compary I'Il":*fﬂ""s"‘ﬁ'"e'ﬂ":"" urirggrsterad) (excepf he -"’":"ﬁ'“'l"ﬁ'r- 5, Unless otherwise stated, the information sel out in this DPS reflects the position as of the date hareof,
financial asrangements for financing the acquisition of Equity Shares under the Offer through sanctioned limits for Transferar Company] are eligitie {o participate in this Offer at any time prior fo the ciosure of the Tendering Period. ¢ Tha PA and this DPS and the Latter of Offer are expected o be avadable an the website of SEBI at www.sebi gav
the business purposes by the NBFC. Vill. ELIGIBILITY TO PARTICIPATE IN THE OFFER AND PROCEDURE FOR TENDERING THE SHARES IN CASE in

4. Inaccordanice with Requiation 17(1) of the SEBI {SAST) Regulations, 2011, tha Anquirer, Merchant Banker have OF NON-RECEIPT OF LETTER OF OFFER 7, Pursuant to Regulation 12 of the SEBI (SAST) Regulations, 2011, the Acquiter have appointed Choice Cagital
entered into an Agreement with DBS Bank India Limited a banking company duly incorporated under the 1. All the Public Sharsholders holding Equity Shares, in demalerialzed or physical form, are eligibde to participate Advisors Privale Limited as the Marager 1o the Open Offer and Purva Shareqistry India Limitad has heen
Companias Act, 2013 having its registered office at Ground Floor = 11 & 12, Capifol Point, DLF Building, BKS in this Open Offer at any bme during the period from Offer Opening Date and Offer Closing Date (" Tendering appoinlad as the Ragistrar 1o the Open Offer. Their contact detalls are as mentioned below:

Marg. Connaught Place, Delhl — 110 001 (Escrow Agent) on August 08, 2025 (Escrow agreement) and crealed Period™) for this Open Offer. In accordance with the circular issued by SEBI baaring reference number SEBI

an Escrow Account in the name and style of Opulus Bizserve Private Limited Open offer Escrow Account” having HOICFOICKMD Y CIRPI2020144 dated July 21, 2020, Public shareholder holding securities in physical form  MANAGER TO THE OPEN OFFER REGISTRAR TO THE OPEN OFFER
Account number 8368210000025054 (Escrow Cash Account). Acguirer has made a cash deposd of T85.67 000/ are followed to tender shares m an open offer. Such tendering shall be as per provision of the SEBI (SAST) | o

{Rupaes Eighty Five Lakh Exghty Seven Thousand ondy) in the Escrow Cash Account. The amount deposited in Regulations, 2011, Accordingly. Public sharsholding holding Equity share in physical formats will be efighble to ChOI ce A K Fl NT EC H
the escrow account is in compliancs with the requirement of depost of escrow amount as per Regulation 17 of tender their Equity Share in this apen offer as per the provision of the SEBI (SAST) Regulation, 2011. The Joy of Earrang ERPININNEE 1RANNTORE S TION
okl [E',ULET:' Raguation, 2017, ik nan 25,'% of tha offer cansideration payable tn the Public Shareholders 5 py i Shareholders who wish 1o offer their physical Equity Shares i the Offer are requested to zend their original | Choice Capital Advisors Private Limited KFIN Technologies Limited

under this offer. The cash deposit has been confimed by the Escrow Agent. documents as will be mentioned in the LOF to the Registrar 1o the Offer 50 as to reach them no later than the Offer | Sunil Patodia Tower, Plot No. 156-158, J.B. Nagar, Selenium, Tower-B, Piot No- 31 and 32,

5, The Manager to the Open Offer is duly authorized and empowered 1o realize the value of the Escrow Cash Closing Date. It is advisable to first email scanned copies of the original documents as will be mentioned in the | Andher {East), Mumbai, 400 099, Maharashtra, India. | Financial District Nanakramguda, Seriingampally,
Account in terms of SEBI [SAST) Regulations, 2011, LOF to the Registrar to the Offer and then send physical copies 1o the address of the Registrar to the Offer as wil | Telephone: +91 22 6707 9999 | 7919 Hyderabad - 500 032, Tefangana, India

6. The Acquirer has confirmed that they have adequate financial resources 1o meet their obligations under the Open be provided in the LOF. The process for tendenng the Offer Shares by the Pubsic Shareholders holding physical | E-mail: emr.openoffer@choiceindia.com Telephone: +81 40 6716 2222 / 1800 309 4001
Oiffar anﬁ have made firm fnancial aﬂangerrl'renl:s for financing the acquisition of the Offer Shares; in terms of Equity Sharas will be separataly enumerated in the LOF, | Invester Grievance E-mail: Email: emr.opencferi@kiintech.com

2 F;egu;a!mnﬂiﬁngﬂfhzﬁ |E&.h.5;:: izg!.llahu;s.. E?HL'. o M 16 e Cnan Offe (& satishad that 3. Persons who have acquired Equity Shares but whose names do not appear in the register of membars of ;Egu&miadmsmrdﬁnh?mi:ﬁdﬁ;ﬂmh_ Shivratr Ewﬂgmmm::g all:hgﬁrn!'-'aih‘d.ﬁ&@&hnlemmm

. Based on the above, api wizors Private Limited, Manages to the Open . ie gatisfiad that firm ; ; - : : | Con erson: Nimisha JoshifMahima Shivratriwar ontact person: M Mural Krishna
arrangements have been putin place by the Acquirer to implement the Open Offer in full accordance with the SEEBI ﬁ?ﬁiﬁﬁfpﬁL:ﬁglii?gfu?m;;;ﬁ;dﬂﬂg? ,,',312;'5 w;gmh::,in;TqTrfg 'Eﬁ;’;ﬁ;;} 3::,' : Webesite: waw choiceindia comimerchant-nvestment-banking | Website: waw kfintech.com

8 :nEAEQ S?Lmaf;::ﬁ: 1.5m in the Offer Price or the size of this Offer, the value In cash of the Escrow amounts the |dentified Date, or those who have nol received the Letter of Offer, may also participate in this Open Offer. LSRR Ragistralion Mo ARG K572 SERI Raistiilion ho.; |NAYDRINEES

F [ ry I W | | | i Wil I Le ] L I - 1 1
shall e computed on ihe revised consieration calculated af such revised offr price or offr size and any ;m {ESEE ?;1 E':;':’;‘;:ﬁﬂ;ﬁﬁ;ﬂ ;ﬁ? ;ﬂj:;;if: lﬁ: mm:; ;&?&%ﬁgfﬂﬂﬂ?mm ISSUED BY THE MANAGER FOR AND ON BEHALF OF THE ACQUIRER
?gﬁ';“;i:ﬁg‘?&;g‘%mﬂgﬂﬁfﬂ f'"r AL PO AT sch-18vior, I iemis ol FAgUiBUN | B ' e Dbl Sl bk o sl download the Letier of Offer from the SEBI's website (winw.sebigovin) or | OPULUS BISERVE PRIVATE LIMITED
VL STATUTORY AND OTHER APPROVALS ahtain a copy of the same from tha Registrar 1o the foar.an providing suitable documantary evidence |_:|f holding | Sd/i-
: : - of the Equily Shares and [heir folio number, DP idenlity-client idantty, currant address and contact details. Contact Person: Siddharth Saraf Director

1. As on the date of this DPS, except for the approval of BSE in accordance with Regulation 28 of SEBI (LODR} 5 TheOpsn Offet wall ba il o B B Ao Tk Bicick Bioch T lable by BSE ey BT
Requlations, 2015 in respect of proposed preferential issus, thare are no statutory or other approvals required to. ™ 0 LTI LD AT ngn“ Y pnigia ":I'Iug ; N RER sl Email Id: siddharth@opubuscapital com
complets the underlying ransactions and the Opan Offer, However, il any statubory or alher approvals are required in the: farm of separate window (“Acquisition Window") as provided under the SEBI (SAST) Regulations, 2011 :
or bacome applicable paor to completion of the Offiar, the Offer would be subject 1o the recaipt of such statulory of and Chapter 4 ﬂ'{]he SEBI Masler Circular daled SEBUHOICFIVPoD-1/P/CIR/Z02331 dated Febuary 16, 2023 Place: Mumibal
other approvals and the Acguirer shall make the necessary applications for such approvals. [SEBI Master Circular”), Date: August 12, 2025

el .. . SHE: .. . epaper.financialexpraﬁmm. . Sl &
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